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possible increase in prices as the trend 
in thote days was towards increase ?

Shrl Kurmmrkmr : Wc did not take
the poisibilitics into con'ideration ; wc 
took actualities: into consideration. The
2 per cent, is the actuality.

Shri G. D. Somwi : May I en
quire whether the hon. Minister is aware 
of the fact that the mills are at present 
abs^bin? the full xoo per cent, additional 
cxcise duty in the present sales to the 
dealers ?

Shri Karouuter : May be ; but my
answer proper is contained in the original 
answer.

C h m d d  Bat
Shrl QUtwaii WiU the Prime 

be pleased to state:

(a) whether it is a fKt that some Plikis* 
tani Nationals crossed Pakistan border 
near Chadd Bet, Cutch, and entered 
India on 23rd September, 1956;

(b) whether any of them have been arres
ted; and

I n ^  what ̂ s  their intention in entering

The Deputy M inister o f External AIT- 
alra (Shri A n il K. Clunda)t (a) to (c). A 
Pakistani nadonal was arrested by the Indian 
authpritie: on the 23rd Septem&ea, 1056 
for entering Indian territ ̂ ry near Chhad 
Bet in Kutch nithoutany travel drcuments. 
He was tried under the pastport Rules 
and sentenced t̂  two months* rigo^oul 
imprisonment on the 27th September, 1956.

Shri Gidwaait Was it only one person 
or was he accompanied by some other't?

Shri Anin K. Chaada: Accoiding to 
our information only one person was 
apprehended. .

Shfl GIdwaai: Has the Govern
ment enqui« d̂ as to what wa his obiect 
in coming here ?

Shri A n il K, Chanda : Natnrally 
we made enquiries. He seemed to have 
left his counry in order to evade the rigouis 
of law in that country.

Shri D. C. Sharm aiThe Pakistan
Government made some claims to this 
Chhad Bet area. May 1 know if any 
correspondence has taken place between 
tlie Oovemment of India and the
Government of Pakistan.

Mr. Dtpnty Spoakor : That is not 
conneded with the preteat question.

Dr. Ram Sahhas Sinvh ; Is it true 
that sons person from Pakistan came tothis

territocy of ;Qurs and took away about 14 
bulSikMs from there and no action has been 
taken by our Government?

Shri A n il K. Chanda: I have no

M r. Dapnty*Spaakart This was only 
about the coming over of a national 
of Paldstan.

Shri Oldwanix The hon. Minitcer 
said that that person came here with a 
view to escape the rigours of law there. 
I did not foUow.

M r.
be

Shri A n il IL
the point.

There most 
against him alao

it Yes, that is

Ahdnctad Pm ona (Raoovaryand 
Restoration) Act

D. C. Sharm a: 
Kriahaacharya Joahl:

Will the Prim e M lnlatar be nleased 
to refer to the reply given to Starred 
Question N a 1245 on the 20th August, 
X956 and state:

(a) whether Government of India 
have decided to extend the life of Abduct
ed Persons (Recovery and Resto
ration) Act of 1949 which expires by 
the end of November 1956; and

(b) the total number of abducted women 
still to be recovered from Pitkistan?

The Deputy M inister of Eztam al 
Affairs (Shri An il K. Chanda)i (a) Yes,
for one year upto 30th November 1957.

(b) It is not possible to nve any precise 
figures indicating the number of abducted 
persons yet to be recovered in India and 
l^stan. This work has been entrusted 
to the two High Powered Officen whose 
report is still awaited.

Shri D. C. Sharma: May I know
if the Government is going to make some 
cfforti to arrive at an approximate assess
ment of the abducted persons either in 
Pakistan or in India, and, if so, if it is ning 
to make use of some machinery for It ?

M r. Dsprty-Spaakan Whv did he 
not mske these suggestions in the debate 
on this subject |ust two days back when 
sll the saggestions have been put snd

Shri AnU K> Oiandai Icsngivehim 
die inforawdon, Sir. Two hlgh^wismd 
oOoers, one from India and another from 
------  ̂ in this task.




